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The 11™ December 2015
S.0. 357 dated the 14" December 2015—Para 8 of the Departmental Notification

No. 189 Dated 03 August 2015 stated as “ Serial No. 1,2 and 3 of this notification shall
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come into force with immediate effect and serial 4,5,6 and 7 shall come into force from
such date as may be specified in the notification by the commissioner after amendment in
departmental website” shall be read as follows :-

“Para 9 - Serial No- 1,2 and 3 of this notification shall come into force with
immediate effect and serial 4,5,6,7 and 8 shall come into force from such date as may be
specified in the notification by the commissioner after amendment in departmental
website”

[F.No. Bikri-Kar/Sansodhan-02/2015-6872]
By order of the Governer of Bihar,
SUJATA CHATURVEDI,
Commissioner-cum-Principal Secretary,
Commercial Taxes Department.
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S.0. 359 dated the 14" December 2015—In exercise of the power conferred by
departmental notification no-189 dated 03 August, 2015 The Commissioner, Commercial
Taxes is pleased to notify that the amendments made by SI. No. 4,5,6 and 8 of the
departmental notification number 189 dated 03 August, 2015 shall come in force from 04
November 2015, the date these amendments were made functional in the departmental
website.

[F.No. Bikri-Kar/Sansodhan-02/2015-6874]
By order of the Governer of Bihar,
SUJATA CHATURVEDI,
Commissioner-cum-Principal Secretary,
Commercial Taxes Department.
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